Regional Offices of Company Law Board
	S. No.
	Region and Address
	States/Union Territories

	1.
	Eastern Region, Company Law Board, 9, Old Post Office Street, Kolkata.
	States of Arunachal Pradesh, Assam, Bihar, Manipur, Meghalaya, Nagaland, Orissa, Sikkim, Tripura, West Bengal and Union Territories of Andaman and Nicobar Island and Mizoram.

	2. 
	Northern Region, Company Law Board, 5th Floor, ‘A’ Wing,Shastri Bhawan, Dr. Rajendra Prasad Road, New Delhi-110001
	States of Haryana, Himachal Pradesh, Jammu & Kashmir, Punjab, Rajasthan, Uttar Pradesh and Union Territories of Delhi and Chandigarh.

	3. 
	Southern Region/Addl. Principal Bench Company Law Board, Shastri Bhawan, Block-1, 26, Haddows Road, Chennai.
	States of Andhra Pradesh, Karnataka, Kerala, Tamil Nadu and Union Territories of Pondicherry and Lakshadweep Island.

	4. 
	Western Region. Company Law Board, NTC House, N.M.  Marg Ballard Estate, Mumbai
	States of Goa, Gujrat, Madhya Pradesh, Maharashtra and [Union Territories of Dadra and Nagar Haveli and Daman and Diu]


Form No. 4 of Company Law Board Regulations

(See Regulation 37)
APPLICATION BY DEPOSITOR UNDER SECTION 58 A (9) OF THE ACT OR SECTION 45 QA of the RBI ACT, 1934.

Before the Company Law Board (........... BENCH)

In the matter of the Companies Act, 1956 (1 OF 1956), (Section 58 A of the Act or Section 45 QA of the RBI ACT, 1934)

AND 

IN THE MATTER OF: (Name of the Depositor-applicant) 

AND 

IN THE MATTER OF: (Name of the Company) 

1. Name and address of the Depositor-applicant : 

2. Name of the company and address of its Registered Office : 

3. Name(s) of Depositor(s) with full address.

4. Amount of Deposits:

5. Fixed Deposit Receipt No. & Date (Photostat copy to be enclosed):

6. Terms and Conditions of Deposit as also date of maturity of Deposit:

7. Details of payment made, by the company, if any:

8. Actual amount due as on date of application (Principal/interest):

9. Details of correspondence, if any, made between the company and the Depositor (copy of correspondence to be enclosed): 

10. Any other particular(s) as may be considered relevant:
The Depositor -applicant, therefore, prays : - 

(i) that the company be directed to make repayment of the aforesaid Deposit(s) along with interest due thereon in accordance with the Terms and Conditions of the Deposit. 

(ii) that such further orders be passed as the Company Law Board may deem fit in the circumstances of the case.
 
 
(Signature of the Depositor-applicant) 

Place ................ 

Date ................... 

Notes: 

1. The application is required to be accompanied by a demand draft of Rupees Fifty, drawn in favour of "The Pay and Accounts Officer, Department of Company Affairs, New Delhi/ Bombay/ Calcutta/Chennai." 

2. Application is to be submitted in duplicate at one of the following addresses (suiting your territorial jurisdiction).
  

	ADDRESS OF CLB BENCH 

Bench Officer
Western Region Branch 
2nd Floor, N.T.C.House,
15, Narottam Morarjee Marg,
Ballard Estate,
Bombay : 400 038. 

Bench Officer, Company Law Board
Southern Region Bench,
Amindivi, Shastri Bhavan, ‘A’ Wing,
5th floor, Block 8 No.26,
Haddows Road,
Chennai : 600 006. 

Bench Officer, Company Law Board,
Eastern Region Bench, 
9, Old Post Office Street, 6th Floor, 
Calcutta : 700 001.  

Bench Officer, Company Law Board, 
Principal Bench at New Delhi 
Shastri Bhavan, 5th Floor, ‘A’ Wing, 
Dr.Rajendra Prasad Road, 
New Delhi : 110 001. 
	TERRITORIAL JURISDICTION 

Madhya Pradesh, Goa, and Union territories of Dadra Haveli, Daman & Diu.
 
 
 
  

Tamil Nadu, Andhra Pradesh, Kerala, Karnataka and Union Territories of Amindivi, Minicoy and Lakshadweep Islands and Pondicherry
 
 
 
 West Bengal, Orissa, Bihar, Assam, Tripura, Manipur, Nagaland, Meghalaya, Arunachal Pradesh and Mizoram. 

Jammu & Kashmir, Punjab, Himachal 
Pradesh, Rajasthan, Haryana and Union territories of Chandigarh, Delhi, and Uttar Pradesh.




